- C. A. T. Bench, JAIPUR

Date of Order

L cenpf— T oA 26790

20 8 J2_

e vl

—
- .
——

Nene present for the applicant%

Sufficient time has been granted to the
applicant for remsving de[Pects bqt the same have
ot béen removed as yety] The application is fit
to be decl:l.ned for registration under Rule 5 (4)

of the CAT procedure mles 1987
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